IN THE INCOME TAX APPELLATE TRIBUNAL
“J-SMC” BENCH MUMBAI

BEFORE SHRI PAVAN KUMAR GADALE, JUDICIAL MEMBER &
SHRI GAGAN GOYAL, ACCOUNTANT MEMBER

ITA No.2529/Mum /2024
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1994), Trust — 1, ¥/ | M.K.Road,
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R4l d@ . /sftengany . /PAN/GIR No. : AABTH9781Q
(3dtemdf /A ppellant) (wadf/ Respondent)

Assessee by : Shri Motichand Gupta.AR

Revenue by : Shri.Asif Karmali. Sr. DR

A HIdE / Date of Hearing 17/10/2024

Yo B} aRIE /Date of Pronouncement 17/10/2024

3Mex / ORDER

PER PAVAN KUMAR GADALE - JM:

At the time of hearing, the Ld. AR of the assesse filed a
letter mentioning that the assesse is pursuing the remedy
under section 154 of the Act and the application is filed
before the Income Tax Department and the Ld.AR requested

for withdrawal of the appeal. Therefore,considering the facts,



2 ITA.No0.2529/Mum/2024.
HMIL Shareholdings, Mumbai

submissions and the letter of the assesse, the appeal filed by

the assessee is treated as withdrawn and is dismissed.
2. In the result, the appeal filed by the assessee is dismissed.

Order pronounced in the open court on 17.10.2024.
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